
Central Administrative Tribunal 
Principal Bench, New Delhi 

 
OA No.2451/2015 

 
New Delhi this the 6th day of September, 2017 

 
Hon’ble Mr. Raj Vir Sharma, Member (J) 

Hon’ble Ms. Nita Chowdhury, Member (A) 
 

Smt. Virender Kaur 
Aged around 60 years 
Health Officer 
W/o Shri Darshan Singh 
R/o B-345, Hari Nagar Ghantaghar 
New Delhi.        ... Applicant 
 
(By Advocate: Shri Harpreet Singh) 

                                              VERSUS 
1. The North Delhi Municipal Corporation through 
 Its Commissioner 
 Dr. SPM Civic Centre, Minto Road 
 New Delhi – 100 002. 
 
2. The South Delhi Municipal Corporation through 
 Its Commissioner 
 Dr. SPM Civic Centre, Minto Road 
 New Delhi – 100 002.     ...Respondents 
 
(By Advocate:Shri K.M.Singh 
                   Shri M.R.Junedi for R-2) 
 

O R D E R (Oral) 

 Hon’ble Mr. Raj Vir Sharma:  
  

 Heard both sides. 

2. The OA has been filed seeking the following reliefs :- 

 “(i) To call for the records of the case; 

(ii) To hold that the applicant is entitled for regularization in service 
w.e.f.26.4.1989 and therefore direct the respondents to ante 
date the date of regularization in service of the applicant from 
1.4.1998 to 26.4.1989 in parity with her other colleagues 
including her juniors; 

 
(iii) To accord all consequential benefits flowing from relief (ii) above 

including the grant of ACP/MACP benefits if otherwise found fit; 
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(iv) grant the cost and expenses of the OA in favour of the applicant; 
and  

 

(v) To grant any other relief as deemed just and proper by this 
Hon’ble Tribunal.”  

 

3. At the very outset, learned counsel for the applicant submitted that 

the respondents have granted the relief (ii) to the applicant. Now he is only 

pressing the relief (iii).  

 4. Learned counsel for the respondents submitted that respondents will 

consider granting consequential benefits due to regularisation of the 

applicant.  

5. Under the circumstances, this OA is disposed of with direction to the 

respondents to grant all consequential benefits flowing from relief (ii) and 

pass a reasoned and speaking order to that effect within a period of  three 

months, as per rules. 

   
 (Nita Chowdhury)                                       (Raj Vir Sharma) 
    Member (A)                                                    Member (J) 
 

/uma/ 

 

 

 

 


